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He. WH-W-3-16-2021-1-Ga-(01). 053 GER, HEATER Tet sie Gar ae (aie) fram, 2021 & Fras 1 

sora 2% aga 8 waren ga fae st aang seri WH U-3-16-2021-1-Wha(81), fertey 23 FarA, 2021 al 

yarfina a 7 ft, 01 se, 2022 BI za aS & wT A aftrgfaa Hal 8, feraet saa fas & Pram 2 & sofas (2), 

sure (3), SIA (6) & Gs () SR sahtaG (7) F sates ga ei. 

Reger & WI & AA S AM AMT, 
arm. ut. sfarera, scafaa. 

ae, feats 6 sat 2022 

H, WhH-W-3-16-2021-1-34. Ra &H SAI & arpese 348 H UTS (3) F oa 4, wa ares St sa 

HA WH-U-3-16-2021-1-Ga-(01), forte 6 St 2022 a afiist arqare aT WE A CARER verter frat 

ar @. 

Tage We h AA A IM sea, 
am. UW. sitar, scaraa. 

Bhopal, the 6" January 2022 

No. F A-3-16-2021-1-V (01)—In pursuance of sub-rule (2) of rule 1 of the Madhya Pradesh Goods and Services 

Tax (Amendment) Rules, 2021, Notification No. F A-3-16-2021-1-V(81) dated 23% November, 2021, hereby notifies 

the Ist day of January, 2022, as the date from which the provisions of sub-rule (2), sub-rule (3), clause (i) of sub-rule 

(6) and sub-rule (7) of rule 2 of the said rules, shal! come into force. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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